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Dr. ARIJIT PASAYAT, J.

1. Leave granted.

2. Chal l enge in this appeal is to the order passed by a
Di vi si on Bench of the All ahabad H gh Court directing the
appel l ant to deposit the entire anpbunt awarded by the Mt or
Accident C ains Tribunal/Special Judge, Mathura i n MACC

No. 431 of 2005. It was directed that the anpbunt was to be
i nvested and paid to the clai mant\026respondent No.1 in
accordance with the directions of the Tribunal

3. Learned counsel for the appellant submtted that a
detailed, frivolous and false claimwas |odged. It was
submtted that a bare | ook at the factual scenario would go to
show that the claimhas no foundation. The accident
purportedly took place on 24.12.2000, the FIR was | odged on
31.5.2001 and in Decenber, 2005 a ClaimPetition claimng
conpensati on under provisions of Mdtor Vehicles Act, 1988

(in short the "Act’) was filed.

4. Overl ooki ng these facts, Tribunal awarded conpensation
of Rs.8,11,351/- alongwith interest at the rate of 6% fromthe
date of filing of the claimpetition till the date of actua

paynment. Wile adnmitting the appeal the H gh Court,

according to the appellant should not have directed deposit of
the entire anmobunt and shoul d not have pernmitted the clai mant
to be paid the anpbunt of deposit.

5. Noti ce has not yet been issued in this matter but we fee
that the inmpugned order of the High Court is practically
unreasoned and no reason has been indicated as to why the

H gh Court felt that the anmount was to be paid to the claimant
on deposit. Therefore, we direct the Hi gh Court to re consider
the matter and pass fresh order.

6. We have passed this order to avoid unnecessary del ay
and inconveni ence to the parti es.

7. The appeal is accordingly disposed of.




